GOVERNMENTOF INDIA
MINISTRYOF FINANCE
DEPARTMENTOF FINANCIAL SERVICES
LOK SABHA

UNSTARRED QUESTION NO. 2989
TO BE ANSWERED ON THE 28™ DECEMBER 2018/ PAUSHA?7, 1940(SAKA)
Detection and Impounding of CounterfeitNotes

2989.SHRIRAJANVICHARE:

Willthe Ministerof FINANCEDbe pleased to state:

() whetherthe Reserve Bank of India (RBI) has penalised the State Bank of India
(SBI) Rs. 40 lakhsfor not complyingwithits directionson detectionand impoundingof
counterfeitnotes, if so, the detailsthereof;

(b) whethersuch actionon a CentralBank is the resultof findingdeficiencieson SBI’s
partin regulatorycompliancewithcounterfeitnote norms,if so, the detailsthereof;

(c) whethersome other PSBs, besides SBI, have also been found deficient in the
matter;and

(d) if so, the detailsthereof,bank-wise?

ANSWER

Minister of State in the Ministryof Finance
(SHRI SHIVPRATAPSHUKILA)

(2) and (b): Reserve Bank of India (RBI) has informedthat a penaltyof Rs 40 lakh was
imposed on State Bank of India (SBI) for non-preservationof 157 counterfeitnotes by
SBI’s Etah and Mauraniputbranchesin violationof RBI’s instructionson ‘Detectionand
Impoundingof CounterfeitNotes’.

(c) and (d): RBI has informedthat no other similarcase has been dealt within respect of
anyotherPublicSector Bank.



